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of this case are identical to Originmal
Application No0.241/94 which was disposed
of by an order of the Division Bench on
10th My, 1995. The same orders are

applicdble in this case. The respondents, |

shall take necessary action in the
light of the earlier orders within a
period of 90 deys from the date of
receipt of a copy of this order, after
satisfying themselves that this case
is entirely covered by the earlier
order .
Thus the Origindl Application
is disposed of at the @dmission stage.
Hand over a copy of the order to

the petitioner's counsel. %
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petitioner, Shri R«.KsBatnaik. The facts
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